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AppI i cant

Shri Brahmdev Gupta,
General Manager,
Western Rai lway,
Churchgate,
Bombay.

Shri Lajpat Rai Thapar,
D . R•W• (Estb.),
Western Rai lway,

y Kota D i V i s i on,
Kota, Rajasthan.

The Sr. D.E.E. - CShri Sanjeev Bhardwaj),
Vidyut Loco Shed,
Northern Rai lway,
DeIh i D i V i s i on, •
Tughlakabad, .. Respondents
New De i h i .
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Shri Justice K. M. Agarwal :
Heard the learned counse

contempt pet i t i on.

for app1 i cant on the

2  in OA No. 1617/96 decided on 2T.11.97,
transfer' of'the app,icant from Tughlahabad to Mu.ha,
Central Division was quashed. However.

.  \

j.
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respondents ' were givan - 1 'berty .to co
e. i.eappncant to— stat.on w.t n

I Vision, ,if itwss=onsidereOessePt,si ,n e
..ienest Of ad^inistPs.ionon in puP,ic inteoesf.
appears pursuant to this order of the Tribunai ,
_,.,Her order of transfer fro. Tu.h,ahabad to Mu.ba,
was quashed by order dated 23.12.1997 and by

na «s transferned fro. Tu.h.aKabad to Power
,  .epart.ent under Senior Divisional Engineer (Ppwar),

Ra.9arh. It is not disputed that Tuahlahabad and
Ramgarh are within the,Kota Division.

3. ■ on going through the order dated 23.12.1997,
are of the view that no case tor oontempt is made

out because the order appears to be in conformity with
^  97 11 1997 in OA 1617/96.

the directions made on 27. ■

" 4.. .The order dated 23.12,1997 further says that
the appl icant shal l' be entitled to al l

•  admissible to a transferred employee. It further says
.  that tor 'the period between 16.12.1997 and 23.12.1997,

the appl icant may await; further orders from the
of f i ce.

S. In the circumstances aforesaid, the learned
.  . . . . that after the earl ier transfer

counsel submitted that arter

order was quashed, the appi icant shouid have been
al lowed to' join duties' at TughIakabad. It was
submitted that he shou id also have been paid his

-V salary f.or the period from 30.4.1996 til l date.
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6. This grievance of the appl icant does not

arise out of the directions made in OA No. 1617/96.
Secondly, after 23.12.1997 he wi I I get his salaries

etc. from the office of Senior DivisionaI Engineer
(Power), Ramgarh: Thirdly, he may awai t the order of

.  the office for . the ' period between 16.12.1997 and
■  23.12.1997. Thereafter, if so advised, he may fi le a

fresh petition for his salary for the period during
which he considers him to be entitled to receive his

salaries, if they are not paid. But for that period,

-  these contempt proceedings cannot be init iated.

7.. For the reasons and subject to observat ion

•  ■ aforesaid, this contempt petition is hereby summari ly

•  " d i sm i ssed. - ' .

( K. M. AgarwaI )
Cha i rman

■( N. Sahu )
Member (A)
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